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ORDER
This is an application liled by a subsidiary company nmety M/s.

Nitori India Private Limited, Delhi lor pemission ro aolow lhe financial vea, fron
Ist Janury to 31i Dccember to align with thc timcial ycar ot its holding
company in reos of rhe proviso ro Section 2(41) oi the Companies Act, 2013.
The holding company namely M/s. Nirori Holding Co. Ltd. is incomorarcd in
Japm which ale folloes rhe linancial y@ from tsr January to 3li Dcmber,
For the sake of convenicnce md !o maintain the sme nndcial v.d in both rhe
compaDies, pemission has been eught.

2. Th€ Registrar ofcompanies, NCT of Delhi & Harrda has sent a repon.
It lhs verilied tne facts witb regard ro rhe status of the peririoncr company and
that of irs holdinS compdy. tt has also been srated ihat rhe Registcr ot
Compani$ has no objcction if the perhission is granted to th€ appticdt to opt
the calcndaryear as its financial year.
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3. The present pray€r secking pcmission to align the linancial yetr is to

ensure unifomity of the nnancial ycar of both the P€titioner Company with that

of its holding company incorporated oubide India, such uniformity of the

linancial year ol borh the compani* would assist in consolidation of their

a.counts ud is in thcir bcst inrcrcst, KeepiDg in view th€ fact that holding

company lollows cal.ndar year as linancisl yesr from Janury to Decemb€r we

deem it just md prcpcr to grst thc pray.r made by the petitioner b€cau* it
rculd bring co-ordination of ac@unts betseen rhe two compsnies. Aeordingly

the pelition su.ceeds and the prs,€r ot th. P.titioncr Compey for following the

li@cial ycar frcm lstJanuary to 31n Dccenb€r is pemitted.

4. Petition stsnds di3posed of.
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